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Public Announcement
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate '
Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF NUMERO UNO INTERNATIONAL LTD

Relevant Particulars

1. | Name of corporate debtor Numero Uno International Ltd.

2. | Date of incorporation of ‘corporate debtor 08-11-1995
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Registrar of Companies,
Mumbai

3. | Authority under which corporate debtor is
incorporated / registered

4. | Corporate Identity Number / Limited Liability | U72200MH1995PLC094261

Identification Number of corporate debtor

Vignahartha- 2, Loknayak nagar CHS Limited,
Juhu Versova link road, Andheri (west),
Mumbai - 400051 { .

5. | Address of the registered office and principal
office (if any) of corporate debtor

11-09-2017 ( Date of Hon'ble
National Company Law Tribunal Order)

6. | Insolvency commencement date in respect of
corporate debtor

7. | Estimated date of closure of insolvency 10-03-2018

resolution process

Name : Uday Vinodchandra Shah

Address : B 10, Jaybandhu, 90 Feet Road,

Opposite Guthu Restaurant,

Ghatkopar(E), Mumbai — 400 077

Email : shahuday.ipa@gmail.com

Reg. No : IBBI/IPA-001/IP- P00190/2017-2018/10369

8. | Name, address, email address and the
registration number of the interim resolution
professional
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9. | Last date for submission of claims 7" October, 2017

agreuo

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process against the Numero Uno International Ltd on 11" September 2017.

The creditors of Numero Uno International Ltd are hereby called upon to submit a proof of their claims on or
before 7" October 2017 to the interim resolution professional at the address mentioned againstitem 8.

The claims may be submitted in the Scheduled Forms B,C,D and E in terms of Regulations 7, 8 and 9 of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016 by the Operational Creditors, Financial Creditors, Workmen or Employees and Authorized
representative of workmen and employees respectively, as the case may be. The aforesaid regulation and
relevant forms are available on website www.ibbi.gov.in of The Insolvency and Bankruptcy Board of India.

The financial creditors shall submit their proof of claims by electronic means only. The operational creditors,
including workmen and employees, may submit the proof of claims by in person, by post or electronic means.
Submission of false or misleading proofs of claim shall attract penalties. .

Sd/-

Uday Vinodchandra Shah
Date: 23" September,2017' ;
Place: Mumbai A
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SCHEDULE
FORM A
Public Announcement
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate
Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF NUMERO UNO INTERNATIONAL LTD

Relevant Particulars

—

Name of corporate debtor

Numero Uno International Ltd.

2. | Date of incorporation of corporate debtor 08-11-1995
3. | Authority under which corporate debtor is Registrar of Companies,
incorporated / registered Mumbai
4. | Corporate Identity Number / Limited Liability U72200MH1995PLC094261
Identification Number of corporate debtor
5. | Address of the registered office and principal Vignahartha- 2, Loknayak nagar CHS Limited, Juhu
office (if any) of corporate debtor Versova link road, Andheri (west), Mumbai - 400051
6. | Insolvency commencement date in respect of 11-09-2017 ( Date of Hon’ble National Company Law
corporate debtor Tribunal Order)
7. | Estimated date of closure of insolvency resolution | 10-03-2018
process e
8. | Name, address, email address and the registration Name : Uday Vinodchandra Shah
number of the interim resolution professional Address : B 10, Jaybandhu, 90 Feet Road, Opposite
Guthu Restaurant, Ghatkopar(E), Mumbai — 400 077
Email : shahuday.ipa@gmail.com
Reg. No. : IBBI/IPA-001/1P- P0O0190/2017-2018/10369
9. | Last date for submission of claims 7" October, 2017

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process against the Numero Uno International Ltd on 11" September 2017.

The creditors of Numero Uno International Ltd are hereby called upon to submit a proof of their claims on or
before 7" October 2017 to the interim resolution professional at the address mentioned against item 8.

The claims may be submitted in the Scheduled Forms B,C,D and E in terms of Regulations 7 , 8 and 9 of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016 by the Operational Creditors, Financial Creditors, Workmen or Employees and Authorized representative of
workmen and employees respectively, as the case may be. The aforesaid regulation and relevant forms are
available on website www.ibbi.gov.in of The Insolvency and Bankruptcy Board of India.

The financial creditors shall submit their proof of claims by electronic means only. The operational creditors,
including workmen and employees, may submit the proof of claims by in person, by post or electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

ST AN

Uday Vinodchandra Shah
Date: 22™ September,2017
Place: Mumbai




